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INTRODUCTION

l, the Charrman, Comminee on Public Accounts' h'vDg be€n au$ori5ed

by the Comninee (o presenr lfus Repon on lherr behalt presenl lie Sixleenih

Report on ActioD Taken by Governmeltt oo ihe Recommendations conbined in the

40th R€port of th€ committee on Public Accounts (2011-2014)'

The Committee considereil and finalised this R€Porr at the meetillg held otr

30th January, 2018.

Thinvananthapuam,

30th January, 2018.

V. D, SATTTEESAN,

Chairmsn,

Conmittee on Public Accoun6.



REPORT

This Report deals with the Action TAken by Government on the

recommendauons contained in the 40th RePort of the committee on Public

Accounts (2011-2014).

The 40th Report of tbe Committee on Public Accounb (2011-2014) was

presented to lhe House on 28th January 2014. The Report contamed

4 recommendations relating to Finance, SC/ST Development and Agric1.lltlrl€

Departments. Govemm€nt were addressed on slh F€bruary 2014 to fumish lhe

srarement of action taken on the recommendadons contained in lhe r€port and lhe

final copies were r€ceived on 15th D€c€mber 2015-

The Committee considered the Action Taken Stat€ments at its meetings held

on 18-2 2015, 17-6-2015, 6-1-2016 aDd approved the same in the Iight ol the

replies furnished by Govemment. The recommendations of dre Comrlitt€e and

repues furnished by Gov€rnment are includ€d in this repon.

FINANCE DEPARTMENT

R€commendatron

(Sl. No. I , Pord No. 5)

Th€ Committee observ€s that many administrative depanments failed to

submit delailed conlingent bills to setde the advances drawn in time. It warns that

whatever be rhe circumstances, the Drawing a Disbusing Olficers of the

concerned adminislrarive deparlments should be vigilant in complyiry with the

prorasions of Tieasury Code regarding Absbact Contingent Bills lt recommends

that Finance Department should tak€ ne€essnry measules to reduce the number of

advance bils ihat one DDO could avail at a time to th€e and the condition should

be relaxed only on inevitable circum*ances and also with the concr$rence of

Finance Department

3902018,



2

Action Thk€n

covemment had issued srrict insrructions b all DDOS for the rimely

settlement of advances alrawn vide Circular No. 8/2010/Fin. Dared 19_l-2010. I!
was also odered to impose a penatty @ 18% inreresr aDd revenue r€covery

proceedings on delayed settlemenr of advances as per c.O. (p) No. 419/2011trin.

dated .f-10-2011 and Circutar No. 43t2}t2tqir.. dated 24_7-2Or2. As a resuh of

this, pending Absrracr Conringent Bills have come down drasrically. In view of rhe

practical difficrities reporled by cenain deparrments sucb a5 educalion, h€ahh, etc.,

in clearing bills relatjng ro diet charges, medicin€s, etc., rhe existing limir of

5 advance bills is allowed to be conrinued. However an effeclive ch€ck cad be put

1n plac€ once autonution of tr€asury process is completed,

Recommendation

(Sl. No.2,Para No.10)

Th€ Commiftee remarks that tack of appropriarion con&ol may leaal ro rhe

financial impropri€ty of a state. Without reconciliaring the expendirure properly

with figures recorded by th€ Treasury/Ac, th€ Conroling Officer could not

ascertain whether exp€nditure is within rhe purview of the budger allocarion. ll
also notic€s that vlsiring Tr€asury/Ac,s Office and tracing rhe accounts being a

cumbersom€ efforr, the olficers entrusted wjth the works of recorciliation, noted

tbe figur€ of Treasury/Ac,s Offic€ as Depaftnentat figue and th€reby doing

rpconciliation for name sake.
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Action takeD

Giving paramount importance to reconciliation, thjs depanment issued

several Do letters to all HoDs/District collectort secrelarieyHeads ol

Autonomous Bodies dunng $e financial year 2013-14 along with details of

pending reconciliation cenificat€s to complele reconciliation tiu March 2013 and

tocle aU pending cenificates of reconciliation stricdy before 31May 2013. They

hav€ also been r€quested to obtain specific explanauon from the officers concemed

for iheir persistant lapse in this regard atrd inihate stringent disciplinary acdon-

Besides this, the Director o{ Tleasuries has also been requested to giv€ strict

instructions to all Treasuy Offic€rs in extending ad€quate support ro tbe officeE

concemed for timely and satisfactory completion of reconciliation works.

In addition to Circular Nos. 17l2012/Fin. dared 28-3-2012 and 30/201:i/Fin.

Dated 13-3-2013. This d€partment has also issued C.o. (P) No. 476l2o13lFin.

dated 13-9-2013 in which itwas strictly direded to take vigorous effons to clea! all

pending reconcilialion certificates of receipts and expenditur€ upto 2012-13 before

30-9-2013 and all drc COyCCOyHoDs have b€€n directed to forward a qua(erly

progress report of recoociliatloo (both receipt and expendihtre)dir€cdy lo Finance

(lnspectioo NTK)Delanmenr

The Financ€ (lnspec.ion NTK) Deparlment conducts pedodical inspections at

maximum possibl€ offic€s across the State where Pending reconciliadoo is on the

highpr end and initiates disciplinary action against those officers found responsible

for th€ pendency. Moreover, directions have also been given to all District Financ€

Insp€cting Officers to conduct p€riodical inspections at District l€vel offices to

monitor the reconciliation.
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Due to the above effons taken by Financ€ (Inspecrion NTK) Departmenr,

there has been coNiderable decrease in rhe pendency of reconciiiation as shown in
the table b€low:

st.
No.

Year Pendency as on 27-2-2013 as
Reporcd by AG

il*,p,-T-E p""dil

Pendency as on

1"S91"d
Receipt

6-ll-2013 as

lrlc
ExpendituIe

1 2006-07 45

2 2007-08 124 tl2
3 2008-09 a2 a2

2009-10 893 191 366

5 2010-11 632 1282 248 656

6 2011-12 693 1597 353 754

7 2012-13 613 1558 395 ll45
TOTAI 2295 5581 tl87 3160

ln additiotr ro $i\, DO Lede$ were senL in March 2014 ro alt
HoDs to €xpedite the reconciliarion proc€ss and scrupulously follow ordem in
G.O. (P) No- 476l2013fin. dat€d 13-9-2013. Beuer result is €rpeded rowards the
end of this financial year

R€commendation

(Sl. No.3, Para No. 11)

The Committe€ opines tbar had comput€risation of treasuries compl€t€d, the
figures at the Tr€asuy/Ac's Office could b€ made available ar fing€r tips. So, the
Committee recommends that beasury computerizarion and networking shoulal b€
treat€d on a high prioriry basis and also a separare dedicated tine shoutd b€
provided for tr€asury networking.

A.tion ThkeB

All th€ treasuries in rhe Srare are lully compute.ised at branch level and mosr
of lhe activities in tr€asuries ar€ now carrying our using conpurers.
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wrih a vrew lo lulfrl the ldPsl lrcnd in service deliver) a numDer of new

i tiatives are now undef inplementation For obtaining srch seNi'es througlr

online, the entire data presently reside at branch Ievel has to be c€ntralized and

integration with other systems/organizaiions has also to be establish€d For the

sm;th inplementation of the above projects, a dedicated network connec'ing all

ihe Eeasuries in the state is v€ry €ss€ntial At pr€sent all treasuries are conneceo

drough a \4rrual Private Network. A proposal submitted by lvts KELTRON to

pstab;sh a robust netwolk connectivity using KSWAN is now under active

considention of Govemment.

Action Tbken Statement is summed up as follows:

Computerization o{ Tieasuries Completed

Completed

Being implemented in Phased stage

Effecied {rorn 1st April 2014

Connectivity between treasuries Shar€d vPN connecuvlty introduced

RFP for dedicated connectivity

Erection of Cental Server in State Data

Cente

Erected and commissioned on

February 20lh 2014.

Recornmendation

(sLNo.4,ParcNo 13)

The Committee commiserates thal eventhough hug€ amount provided for the

beDefit of the poor people' they could not be benefited out of it Either the amount

provided for a project left unutrlise'l or re-appropriated for some oiher purposes lt

urges that the SCIST Development and Agriculture Depanmenls should take

;d;" nt"**"t to avoid such siluation in future ard pmjects should be

implem€nted with proper planntng

Online submissioo of salary bills

Withdrawal of hardcopi€s of salary bills

Dropprng of schedul€s dttiched to

SDo salary bils Provid€d to AG
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A(ion lhketr

SC/ST DEVELOPMENT DEPARTMEI{T

During 2011-12,2012-13 and 2013-14rhe Sch€dul€d Caste and Dev€lopment
Depanm€nt has the Plan progr€ss of 93.27ys, g'.2}ik and 88.95% respectvely
which is well above the Sate average. Along with rh€ abov€, it is also admitted thar
a minor portion of rhe plan expenditure is €xpended through .e-appropriarion of
Plan funds. Th€ re-appropriation proposal was sanctioned by rhe Finance
department after verificarion of acrual requir€ments of funds and expenditure under
each head Ior which re-appropriarion is consid€red. Th€ rwo najor Head oI
Accounts, Pooled Fund and Cor?us Fund foltows proj€d based schem€s and it is
implen€nted through the deparrments and accredired agencies. These projecrs ar€
rcceived only at rhe fag end of th€ financial year and rhis is one reason for
re-approptarion. During rhe last rhree yea$ the re-appropdation occuffed is only a
minor proportion of the toul plan expendirwe and ir is aim€d ar helping rhe poor
scheduled caste people and to avoid the non utilizarion of pla! funds. Th€ Dircctor
has i$sued a circular No. p3-21639/14 dated 2_3"2015 for effective utitization of
plan funds on the basis of C&AG remarks. The D€panrn€nt will take ef{ective
measues to avoid the re,appropriarion in future by strengthening the planning anal
monjtoring pmcess.

AGRICULTURE DEPARTMENT

1. Kissan Abhimap Schemei-

The Dire€tor of Agricultue had drarrn I 1.00 crore on 7th March 2009 and
{ 4 crore on 31st March 2009 deposited in the special TSB Account. The amouna
of < 5 crore kept unutitised has completely been uritis€d for giving rnonlhly
pemion to 210890 farmers.

Since tle pension had ro be paid on morthly basis, the amount was initially
drawn and deposited in lhp TSB Account. The availabl€ balance in the
TSB Accounr No. 15256 of th€ Director ofAgriculture is only { 600.00.
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2. Crisis Management Fund:-

As per G.O. (Rt.) No. 404/20O9/AD dated 13_3-2009 saochon was accorded

for lbe creatior of three regional crisis managem€nt cells ilr the ric€ bowls of

Kerala, viz., Kuttanad, Kole and Palakkad regiorB under the cbairmanship of the

respective District Coll€ctors and a State Crisis Managenent cell chaired by th€

Director of Agriculture. Sanction v,as also accord€d for the creation ot cdsrs

management fund for the management of crisis occuri[g due to natural calamities

An amount of < 5.06 crore was drdwn and d€pos;ted in the crish nanagemeot fund

Account No. TSB 15287 in the name of the Additional Direcior of Agriculsrre

(CP). On occurence of natural calamlty, state crisis management cell Eleases

requir€d funds to the dislticts based on the r€commendations of the regional crisis

management cells. Balance io ihe crisis management fund as on 31'7'2014 b
{ 19,35,616. This amount wilt b€ rcleased to rhe regional crisis managemen cells

according to necessity.

Thinrvananlhapuram,

30th January 2018.

v. D, SATI{EESAN,

Choirman,

Committee on Public Accounts.
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